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TraID Clerks of Saawstipur District 

7489. SHRIRAMAVATARSHASTRI: 
Will the Minister of RAILWAYS be pleas-
ed to state; 

(a) whether it is a fact that the North 
Eastern Railway Administration has jeopar-
dised the seniority of more than seventy 
five Train Clerks of Samastipur Railway 
District alone by transferring two Office 
Clerks as Trains Clerks on administrative 
ground Cavouring them witb tbeir original 
seniority; 

(b) wbether it is also a fact tbat some 
Trains Clerks who bave served as such for 
tbe last four years, bave been transferred 
as Office Clerks ; 

(c) if so, whetber tbere is any channel 
of promotion· of Office Clerks to tbat oC 
Trains Clerks ; and 

(d) if not, the reasons therefor and 
under what circumstances tbis sort of 
favouritism bas been sbown to tbem ? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to (d). 
The matter is under consideration and a 
statement will be laid on tbe Table of tbe 
Sabha in due course. 

12.00 bra. 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported Breakdown of Talks betw_ 
Central G ... em .. eBt IIIId M. P. 

Govemmeat on Narmada 
Project 

SHRI P. K. DEO (Kalahandi): I call 
the attention of the Minister of Irriptisn 

issue (C.A.) 

and Power to the following matter of 
urgent public importance and I request that 
he may make a statement thereon : 

"The reported breakdown of talks 
between the Central Government and 
the Madhya Pradesh Government over 
the Narmada Project." 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): In the 
meeting held on 18.12.1967 by the Union 
Minister of Irrigation and Power at wbich 
tbe Chief Minister of Madbya Pradesb, 
Gujarat and Mabarashtra and irrigation 
Minister of Rajasthan were present, Chief 
Minister of Madhya Pradesh stated that 
water requirements of Madhya Pradesh had 
increased on account of introduction of 
hybrid and high yielding varieties of crops. 
It was Celt that this might be discussed by 
experts in agriculture and irrigation. It 
was agreed that this should be done with-
in a month and the Chief Minister should 
meet again on or about the 20th January, 
1968. 

The Madhya Pradesh officers had been 
requested that whatever information the 
State Government would like to be consi-
dered by the officers should be sent in 
advance of the meeting but no information 
or data was received. Nevertheless, four 
senior officers of the Central Government 
went to Bhopal and met the Madhya 
Pradesh Officers on the 18th and 19th 
January 1968. After some discussion the 
points on whicb further studies or informa-
tion was to be collected were listed and it 
was agreed that this should be completed 
within a month thereafter. Unfortunately 
even after a month tbe State Government 
did not send any informntion. When 
pressed for tbis data, tbe Chief Minister of 
Madbya Pradesh wrote as follows in bis 
letter to the Union Minister of irrigation 
and Power dated Marcb 5, 1968 : 

"During the last four years, an 
enormous mass of information- and data 
in respect of the developments on tbe 
Narmada has already been furnished to 
various Committees appointed by the 
Centre and no purpose would be served 
by adding on to this mass. There is 
not much new basic data to be furnish-
ed. All that is now required i. to use 
and interpret these data in the light of 
the -llCW aaricultural policy ud t bo 
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recently introduced agricultural techni-
ques. This is best done by mutual 
discussion across the table and I sug-
gest that your experts should visit 
Bhopal for the purpose as early as 
possible." 
The Chief Minister of Madhya Pradesh 

further suggested that the experts should 
pay a visit to the Narmada Basin and 
observe the trend of recent development. 
Accordingly the Central Government 
officers visited Madhya Pradesh on March 
20 and 21 and inspected the irrigation 
developments in some areas selected by the 
State Gov~rnment Officers which were serv-
ed by tubewel\s. Thereafter discussions were 
held between the Central Government 
officials and the Madhya Pradesh officers at 
Bhopal but no minutes of these discussions 
were drawn up. Madhya Pradesh officers 
handed over some notes regarding crop 
pette rn and water requirements. 

A further meeting of the officers of 
Madhya Pradesh and the Centre was held 
on 10th and 11th April, 1968. During the 
discussions on the 11th morning, the 
Madhya Pradesh officers insisted that a 
record of what Madhya Pradesh officers 
stated should be made then the Central 
officers' view should be recorded and the 
Madhya Pradesh officers should then be 
allowed to record their rejoinder. They 
also insisted that the Central Government 
Officers ,hould affix their signatures to 
these recclfds. Before the present round of 
discussions started, the Secretary, P.W.D., 
Madhya Pradesh Government had written 
to the Secretary of the Union Ministry of 
Irrigation and Power as follows :-

"In this connection I am desired to 
point out that on the same subject dis-
cussions were held under the Chairman-
ship of Shri M. R. Chopra, Chairman 
CW and PC and it would be desirable 
to have discussions on similar pattern." 

In the discussions conducted by Shri 
Chopra the representatives of State Govern-
ments concerned with the dispute stated 
their point of view. But at no stage was 
the Chairman of Central Water and Power 
Commission called upon to give his views 
on the various issues before the group. 
Also no signatures were Insisted upon. 
After the present round of discussions was 
completed, the Central Government would 
!lavo ~t\lfally i"lI~d'lI s\IJIIlIlary rocord of 

discussions. To insist on recording pro-
ceedings in the manner suggested by the 
State Government officers is not conect 
or appropriate and is not in consonanc~ 

with the practice adopted by the Centre, 
Inspite of the repeated requests of the 
Central Government officers to continue 
the discussions, the Madhya Pradesh 
officers refused to proceed further and left 
the meeting. 

The demand of the Madhya Pradesh 
officers that the Central Government 
officers should record their views and also 
affix their signatures to the record was 
most unusual and inappropriate. parti-
cularly as the Central Government is not 
a party to the dispute. 

SHRI P. K. DEO: This reported 
breakdown of the talks and the strained 
States·Centre relationship is a matter of 
distress. We are sometimes inclined to 
feel whether this is not the time when the 
boundaries of the States should be realign-
ed according to the basis of rivers rather 
than on the basis of language. At the 
moment, the feeling has been gaining 
ground that those States which have a 
stronger pull in the Centre get a lion's 
share in such disputes compared to other 
States. Taking into consideration all 
these factors. may I suggest that instead of 
arrogating to itself the power of a judge, 
the Central Government should appoint an 
impartial tribunal to go into the question 
so that there may be a national approach 
to this problem and a proper solution may 
be found? 

DR. K. L. RAO: The Central Govern. 
ment has been making every effort to sup-
port a settlement between the States them-
selves on this river issue. So far I am 
afraid it has not succeeded. If further 
efforts also fail, very soon Government will 
consider the question of taking action 
under the Inter-State Water Disputes 
Act. 

SHiH CHANDRA JEET YADAV 
(Azamgarh): In view of the fact that 
there is a deadlock in the talks over the 
Narmada waters, that our Minister himself 
addressed a press conference and the M.P. 
Chief Minister has issued a long statement 
using very harsh words, in this critical 
eituation, may I bow willi' Ill' CoautI 
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[Shri Chandra Jeet Yadavl 
Government proposes to do to solve this 
dispute between the M. P. and Gujarat 
Governments, because it is an important 
matter and ultimately the farmers of both 
States will sufrer ? 

DR. K. L. RAO: The M. P. Govern-
ment officers have given some notes. They 
have re-modified them on the·IOth. These 
notes are being studied. When they are 
finalised, an effort will be made again to 
call for a Chief Ministers' meeting If this 
fails, naturally, as I said earlier, action 
will be taken under the Inter-State Water 
Disputes Act. 

SHRI A. S. SAIGAL (Bilaspur): May 
know what steps have been takelt to 

refer this matter to a tribunal, for which 
the Constitution has specially provided 
under article 262 ? 

DR. K. L. RAO: As I said, the 
general principle is, it is always best to 
settle these disputes by negotiations and 
by accommodation between the relions 
concerned. But when it fails, as ·it tends 
to do in this case, the matter has to be 
referred under the Inter-State Water Dis-
putes Act. 

SHRI S. S. KOTHARI (Mandsaur): 
Narmada is essentially a river of M. P. 
The entire catchment area lies within M. P. 
700 out of 800 miles pass through M. P. 
When Vindhya Pradesh was merged with 
Madhya Pradesh, the idea was the deficit 
area of V. P. should be fed with the sur-
plus waters of M. P. Only 100 miles pass 
through Gujarat. The main point is the 
Centre should adopt an entirely impartial 
attitude. It should not only do justice but 
should appear to do justice. Why should 
Dr. Rao give an image in the papers that 
he is partial to some States? 

SHRI C. M. KEDARIA (Mandvi): It 
is a wrong statement. It is the Chief 
Minister who has charled the Central 
Minister. 

SHRI AMRIT NAHATA (Barmer): It 
Is a baseless insinuation. 

SHltI S. S. KOTHARI: If the Centr<ll 
9ov~TPmont does nol til~ AA impllrtial 

attitude it would be setting a very dangerous 
precedent. Another important point is, it 
is surprising that the Central Government 
officials caDDot work in unison or co-
ordination with the State Government 
officials. Where are we beadinl to? 
Reasonable record of DleCtinlS are kept and 
th"t should be kept. Why should there be 
any dispute about that? Therefore, I 
would like to know what steps Dr. Rao is 
takiq in this matter and whether he pro-
poses to act in an absolutely impartial 
manner. 

DR. K. L. RAO: Actually, in the 
maetiq held in August. 1966 between the 
various Chief Ministers of the various 
States I sugcested a solution and the Chief 
Ministers of Madhya Pradesh felt it was a 
sood approacb. Then tbey said that they 
would discuss it between the Chief 
Ministers of Madhya Pradesh and Gujarat. 
This went on. Unfortunately, there was a 
change in the Chief Ministership of Madhya 
Pradesh State. Then we held another meet-
ing. This meeting also was quite cordial. 
The question that I was acting partially to 
one State came as a surprise to me I know it 
only from the Press reports. As I said, 
I do not myself know how that accusation 
\:ould have been made because nowhere as 
I said anything except in the confidential 
Chief Ministers' Conference and that too 
by way of a compromise between the two 
parties. Nothing more beyond that I have 
done. The Chief Minister of Madhya 
Prade<!h can say anything he likes. He is 
a free citizen of India. Our intention, as 
I submitted in the very beginning, is to 
support every effort to bring an agreement 
between these two States. The centre is 
not interested to come in between the two. 
lf the Chief Minister of Madhya Pradesh 
can 10 to Gujarat, discuss with him and 
come to a settlement, the Central Govern-
ment will only be too glad to acc<>pt the 
solution agreed to between them. But when 
that is not possible we bave to, in the 
larlCr interest of the nation, take up an 
attitude which is in the best interest of the 
nation. 

SHRI S. M. KRISHNA (Mandya): 
Sir, there are two acts of f~tl, oDC placed 
by the hon. Minister for Irrigation lind 
'OW,f IIlld ~b~ otbW. ~C911 ~f tho Cbiof 
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Minister and the team that came from 
Madhya Pradesh to represent that State. 
The hon. Minister when he was Chairman 
of the Central Water and Power Commission 
had made certain proposals to put up a 
large dam in Gujarat on the Narmada river. 
To that proposal the Government of 
Madhya Pradesh had registered its protest. 
Now the whole controversy is that Dr. Rao 
still clinges to that theory of putting up a 
large dam in Gujarat and that is the reason 
why Madhya Pradesh is opposing. 

Secondly, Dr. Rao unnecessarily dragged 
in the change of leadership in Madhya 
Pradesh to the picture. It is that which 
has created a great controversy, which has 
injected a new elcment into this inter-State 
watcr dispute. So far, in Maharashtra, 
Mysore and Andhra Pradesh. in all these 
three States, unfortunately, there are Cong-
ress governments, whereas here, in the 
Narmada dispute, the controversy is bet-
ween a Congress Government in one State 
and a lion-Congress Government in othcr 
Estate. Over and above that, therc is Dr. 
Rao who represents the Central Govern-
ment which is also a Congress Government. 

Now, Sir, Maharashtra has served 
noticc on thc Governmcnt of Andhra 
Pradesh. Mysore is in the process of serv-
ing a notice on the Central Government. 
Now the Chief Minister of Madhya Pradesh 
has expressed in no uncertain terms that he 
does not have any confidence in Dr. Rao. 
In view of these facts, I would like to pose 
a question to Dr. Rao himself. Would 
he be any effective in bringing about a cer-
tain rapprochement between the parties as 
long as hc continues to be the Minister in 
charge of Irrigation and Power? 

DR. K. L. RAO: The various state-
ments made by the hon. Member are 
entirely incorrect. I never suggested a high 
dam when I was connected with the CWPC. 
1 know thc proposal for a high dam came 
after 1963 when I was Minister. If the 
hon. Member had carcd to know the facts 
hc could havc a'voided wasting thc timc of 
the HOllse. In 1963 the agreement arrived 
at between Madhya Pradesh and Oujarat 
was for a dam of 425. There was no 
question of 465. The rest of the thing has 
been completely his imagination. Of course, 
the hon. Member has been dreaming a good 
lot orthings. So the question of a high 
jlam has not arisen anll ~~ proposl\llj ar9 

going on changing from time to time. The 
question of a high dam has come up only 
recentl,. 

With regard to the question of one 
statement being given by the officials of 
the Central Government and another state-
ment being given by the officials of the 
Statc Government, naturally I have to 
depend on wharthe officials of the Central 
Government say. I was not present here 
in Delhi on the 11th of this month, on the 
day the talks broke down. The Chief 
Minister of Madhya Pradesh has sai d that 
I was here and I was directing the engi-
neers to break up and all that. I do not 
know what exactly it is, whether I can call 
it a lic or a fad. The oflic~rs of the Central 
Government are cxperienced people. They deal 
with international discussions, discussions 
with various countries like Nepal, Pakistan 
and others. They are very highly experienccd 
people. Thcy have a large amount of 
paticnce. Naturally I must believe what 
they say and I have given the facts in the 
statcment. What the Chief Minister of 
Madhya Pradesh has stated is entirely his 
own. I cannot say anything on that. If 
he wants to indulge in something of the 
kind of language that he has done; let him 
do that. I cannot deny him that privilage. 

11.19 hrs 

Re. MOTIONS FOR ADJOURN-
MENT AND CALLING A ITEN-

TION NOTICES 
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MR. SPEAKER: Order, order. Hon. 
Members are only helping to create dis-
order. They are not hclpinll me at all. 
Allow him' one or two minutes. He came 
III !lie and sOllf~llllr ~rlJli$SiOQ. 11 is 1101 


